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BEFORE THE HON;BLE NATIONAL GREEN TRIBUNAL

WESTERN ZONE BENCH, AT PUNE
EXECUTION APPLICATION NO. 9 OF 2025

IN
ORIGINAL APPLICATION NO. 194 OF 2024

Mr Satyaprakash Bastiram Sharma

Versus

Maharashtra Pollution Control
Board & Ors

. . . Applicant

. . .Respondents

AFFIDAVIT IN REPLY OF THE RESPONDENT NO. 8

I, Nilima Prakash Jadhav, Age 40 yrs., the Grampanchayat

Adhikari of the Respondent No. 8 above named, do hereby state on

solemn affirmation as follows :-
a

i . I state that, the Respondent No. 8 has received the Notice of the

above Execution Application and hence I am filing this Affidavit

in reply to oppose the admission and grant of any relief in the

above execution application. I fuITher reserve my right to file a

detailed affidavit in reply if necessary.

I say that I am conversant with the facts pertaining to the subject

matter and hence I am filing the present Affidavit in reply. I say

that, the contentions which are not specifically admitted be

treated as denied

2
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At the outset, I say that I am bound by the orders passed by this

Hon’ble Court and further say that the Respondent No. 8

Grampanchayat has not committed any willful and deliberate

violation of the orders passed. by this Hon’ble Court.

I say that the present Applicant had filed Original Application

bearing No. 194 / 2024 in this Hon’ble Court seeking Orders

against the actions of the private respondents therein, to not

discharge the sewage water into the land of the Applicant.

I say that on 25.07.2025, this Hon’ble Court was pleased to

dispose of the above Original Application No. 194/2024, with

directions to Respondent Grampanchayat :

( 1) To complete the work of lay of sewage pipeline within 45

days .

To collect the domestic solid waste coming which coming

out of the site in question be collected on a daily basis and

be disposed of scientifically.

To ensure that the said solid waste at the site in question is

cleared within a period of 15 days.

(4) To put in place STP and solid waste treatment facility.

I say that this Hon ’ble Court had passed the directions to lay the

sewage pipeline within 45 days, in view of the undertaking

submitted by the present Respondent No. 2 to 7 (Original

Respondent No. 2 to 6 & 8), wherein the said Respondent had

given undertaking to provide their land to the Respondent

GramDanchayat to lay the said sewage pipeline

).
4.
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7. I say that in compliance of the Order dated

officials and the labour workers of Grampanchayat on

11/08/2025, reached the site to start the work of the laying of the

sewage pipeline. However, when the officials and labour workers

of Respondent No. 8, started their work, the present Respondent

No. 2 to 7 obstructed them and did not allow the Respondent

Grampanchayat to lay the sewage pipeline through their land,

I say that, at that time it also came to the notice of the officials of

the Respondent Grampanchayat that, present Respondent No. 2

to 7 have raised illegal construction in their land and they have

not left any side margin while constructing the building over their

land and hence the work of laying said pipeline cannot be done.

A copy of the Photos showing the current status of said land is

annexed hereto and marked as Exhibit – A

I say that thereafter on 19.09.2025, the Respondent No. 8 sent a

letter to the present Respondent No. 2 to 7, thereby informing

that since the Respondent No. 2 to 7 have raised illegal

construction in their land and while doing so, they have failed to

leave out the necessaDr side margins in their lands and therefore

no space is available to the Respondent Grampanchayat for

completing the work of laying the sewage pipeline. The

Respondent No. 8 further directed the present Respondent No. 2

to 7, to comply with the directions of this Hon’ble Court and

further remove the illegal constluction raised in their land and

make their land available to the Respondent No. 8, so that the

8.
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Court. A copy of the Letter dated 19/09/2025 addressed by

Respondent No. 8 Grampanchayat to present Respondent No. 2

to 7 is annexed hereto and marked as Exhibit – B

I farTher say that the Respondent Grampanchayat has also

procured the necessary concrete pipes required for laying the said

sewage pipeline. That the Respondent Grampanchayat is

prepared to complete the work of the said pipeline, however, due

obstructions raised by the Respondent No. 2 to 7, the same is not

being done. A copy of the Photos of the Concrete Pipes procured

by the Respondent Grampanchayat is annexed hereto and marked

as Exhibit – C

I say and submit that in spite of several requests orally as well as

in writing, the Respondent No. 2 to 7 have failed remove the

illegal construction in their land and have further failed to make

their land available to respondent No. 8 for laying the sewage

pipeline. I further say that a perusal of the above annexed photos

clearly shows that the Respondent No. 2 to 7 have raised illegal

construction in their land and have failed to leave out the

necessary side margins. Therefore, the Respondent No. 8 has not

been able to complete the work of laying the sewage pipeline

through the land of the Respondent No. 2 to 7 as per the

directions of this Hon’ble Court

r
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12. I say that, Respondent No. 8 has taken steps to c

directions given by this Hon’ble Court to lay the sewage pipeline,

however, due to circumstances beyond the control of Respondent

No. 8 and due to the obstructions raised by the Respondent No.

2 to 7 in the said land, the said work of sewage pipeline has not

been completed within the stipulated time of 45 days.

I say that, in respect of the directions to collect the domestic solid

waste coming which coming out of the site in question be

collected on a daily basis and be disposed of scientifically, the

Respondent No. 8 Grampanchayat has started daily collection of
solid waste, thereby complying with the directions of this

Hon’ble CouN. A copy of the Photos of the Collection of Waste

is annexed hereto and marked as Exhibit – D

I say that, in respect of directions of clearing the solid waste is in

the said land, the Respondent No. 8 has cleared the solid waste

which was present at the said land, thereby complying with the

directions of this Hon’ble Court. A copy of the Photos of Cleared

Site is annexed hereto and marked as Exhibit – E

I say that, in respect of directions this Hon’ble Court of providing

facilities of STP and solid waste treatment facility, the

Grampanchayat has initiated steps for installing the same. That

the Grampanchayat has appointed Samarth Infra-Tech Selvices

Pvt. Ltd. project consultants and stalted the work for same. That

on 01.11.2025, the said consultant has addressed a letter to the

Grampanchayat thereby infonning about the requirement of area

of land for STP site, necessary documents and permissions for

13.
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the work of STP. That the work of lay of STP is a huge project

and it takes a considerable amount of time for completion and the

Grampanchayat is taking steps to complete the same as

expeditiously as possible. A copy of the Letter dated 01. 11 .2025

addressed by the Project Consultant to Grampanchayat is

annexed hereto and marked as Exhibit – F

In view of the above facts and circumstances, Respondent No. 8

summits that, the Respondent No. 8 has taken steps in
compliance of the Order dated 25.07.2025 and hence the

Respondent No. 8 prays that no adverse order be passed against

the Respondent No. 8 or its officers.

16.

Whatever stated above is true and collect to the best of my knowledge

and belief and hence I have signed hereunder.

Solemnly affirmed at Pune)

On this 10 day of November 2025 )

I know the Affiant
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जा. क्र. – EG-2/UGC/376                                                                           दिन ांक:  1/11/2025 

प्रति, 

मा.सरपंच / ग्रामतिकास अतिकारी,  

खराबिाडी ग्रामपचंायि, खराबिाडी   

िालुका- खेड, तजल्हा-पुणे   

 

तिषय : पीएमआरडीएच्या काययके्षत्रािील शहरी िाढ कें द्ांसाठी सांडपाणी ि मलतिस्सारण प्रणालीसाठी प्रकल्प           

राबतिणे बाबि. 

 

संदर्य – १) समर्य इन्फ्राटेक यांचा कायायरंर् आदेश -Ref No.ENG-2/UGC/1203/2025, Date-07/07/2025 

            २) PMRDA यांचेकडील चे पत्र  जा. क्र. – EG-2/UGC/ 1796  तदिांक:-26/9/2025  

            3) आमचे कायायलकडूि करण्याि आलेले सिेक्षण तदिांक-    26/9/2025 

                                           

महोदय/महोदया, 

                  िरील तिषयांतकि कामासाठी आमची प्रकल्प सल्लागार म्हणूि PMRDA या कायायलयाकडूि 

तियुक्ती करण्याि आली आहे. 

                                   सदर सांडपाणी शुद्धीकरण प्रकल्पाची अंमलबजािणी करण्यासाठी या प्रकल्पांिगयि 

सामातिष्ट असलेल्या खराबिाडी येरे् 5 MLD क्षमिेचा (STP) उर्ारणीसाठी अंदाजे 32 गंुठे एिढ्या जागेची गरज 

आहे, िसेच 16,000 Lit. क्षमिेचा टतमयिल संप उर्ारण्यासाठी मोजे खराबिाडी येरे् अंदाजे 1 गंुठा एिढ्या जागेची 

गरज आहे, िरी आपण एिढी जागा उपलब्ि करूि द्यािी, जेणेकरूि प्रकल्प िेळेि पूणय करिा येईल. या पत्रासोबि 

तदलेल्या जागेचा िकाशा जोडला असूि या जागेबद्दलची सिय कागदपते्र जसे की  ि हरकि पत्र, जागा मालकाचे  

िाि, गट िं ि गाि िकाशा त्िररि PMRDA  कायायलयास जमा करण्यास िम्र  तििंिी आहे. 

 

 

 

धन्यवाद. 

आपला ववश्वास ू 

                         

समर्थ इफं्राटेक सव्हथसेस प्रा्हटे वलवमटेड. 

(अवधकृत स्वाक्षरी) 

प्रतिलीपी-  

१. मा. मखु्य अवियंता, पणेु महानगर प्रदशे ववकास प्रावधकरण, आपल्या मवहतीस्तव सववनय सादर 

२. मा. अधीक्षक अवियंता, पणेु महानगर प्रदशे ववकास प्रावधकरण, आपल्या मवहतीस्तव सववनय सादर 

३. मा . कायथकारी अवियंता, अवियांविकी वविाग, पणेु महानगर प्रदशे ववकास प्रावधकरण, पणेु. आपल्या 

मवहतीस्तव सववनय सादर.  

४. उपअवियंता, अवियांविकी वविाग, पणेु महानगर प्रदशे ववकास प्रावधकरण, पणेु योग्य त्या कायथवाहीसाठी सादर. 
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300 MM DIA DI K9
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PROPOSED

TERMINAL SUMP & PUMP HOUSE
AT  KHARABWADI

HP = 20.00 SB
1 DWF

Q = 200,495 LPH
HEAD = 13 M

CAPACITY= 16,000 LITR
DIA = 6.00 M

DEPTH = 6.00 M
GL = 622.63 M

PUMPING MACHINERY

HP = 40.00 SB
2 DWF

Q = 400,989 LPH
HEAD = 13 M

HP = 50.00 SB
2.25 DWF

Q = 501,236 LPH
HEAD = 13 M

TBM NO-02
RL=626.530M

SEWERAGE TREATMENT PLANT (MMBR)
FOR KHARABWADI

CAP =5.00 MLD
GL = 622.44 M
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TBM 1 RL=661.485M
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